FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
NEXTRA TELESERVICES PRIVATE LIMITED

" RELEVANT PARTICULARS

Name of corporate debtor

Nextra Teleservices Private lelted

N | —

Date of incorporation of corporate
debtor

24-06-2006

Authority under which corporate
debtor is incorporated / registered

ROC Delhi

Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor

U64204DL2006PTC150077

Address of the registered office and
principal office (if any) of
corporate debtor

Regd. Office: 83, Chilla Village (Near Fraser Suites
Hotel), Mayur Vihar, Phase-1, Delhi- 110091

Insolvency commencement date in
respect of corporate debtor

19-11-2024

Estimated date of closure of
insolvency resolution process

18-05-2025

Name and registration number of
the insolvency professional acting
as interim resolution professional

Name : Pawan Kumar Singal
Regn. No : IBBI/IPA-001/1P-P01172/2018-
2019/12229

Address and e-mail of the interim
resolution professional, as
registered with the Board

Address: MP 114, Pitampura, Delhi 110034
Email : pawansingal50@gmail.com

10.

Address and e-mail to be used for
correspondence with the interim
resolution professional

Address: 8/28, 3™ Floor, W.E.A, Abdul Aziz Road,
Karol Bagh, New Delhi -110005
Email : cirp.nextra@gmail.com

11,

Last date for submission of claims

03-12-2024

12,

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

Not Applicable

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)

Not Applicable

14.

(a) Relevant Forms and

(b) Details of  authorized
representatives
are available at:

a) Web link: https://www.avmresolution.con/legal-

framework/ibc-forms
https://ibbi.gov.in/en/home/downloads
Physical Address: Not Applicable

b) Not Applicable

X/ 1BBIIPA-001/
(N 1P-P01172
20182019/




Notice is hereby given that the National Company Law Tribunal, New Delhi, Principal Bench,
has ordered the commencement of a corporate insolvency resolution process of the Nextra
Teleservices Private Limited on 19-11-2024.

The creditors of Nextra Teleservices Private Limited, are hereby called upon to submit their
claims with proof on or before 03-12-2024 to the interim resolution professional at the address

mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of fa isleading proofs of claim shall attract penalties.

2018-2019/
N\ 12229 /S

5k 5
.\\ Cy pRO??’
awan Kumar Singa
Interim Resolution Professional
Nextra Teleservices Private Limited

Reg No : IBBI/IPA-001/IP-P01172/2018-2019/12229
AFA Valid upto 30-06-2025

Date :21.11.2024
Place :New Delhi
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SHIVALIK SMALL FINANCE BANK LTD. | 7 EOTTITIIIermIY oo s & v, ey e

Ranipur More, Haridwar-249407, Ph. 9355887109

P

Registered Office : 501, Salcon Aurum, Jasola District Centre, Mew Delhi - 110025 (A Govl. of India Emerprise) i . ; _
‘ 5 y ' ’ | s iy anhie 2 Email: bom1310@mahabank.co.in [ Under Regulation 6 of the Insolvency and Bankruplcy Board of India
CiIN : US5900DL2020FLC366027 ' el S mahar?:tl-r-q"!_ - = {Inscivency Resolution Process for Corporate Persons) Regulations, 2016
AUCTION NOTICE Fublic E-Auction Notice FOR THE ATTENTION OF THE CREDITORS OF
The fllowing borrowers of Shevalik Small Finance Bank Lid. are hereby informed that Gold Loan's availed by them from the Bank have not besn adjustad by ' 'r”E- “”"F‘E”WT?‘JE“EE' l?j'-_“:'”“dm-a”hﬂ Bank s 'T_Iﬂ"'ji{ﬂ“f'fﬂdﬂ_;i:‘ﬂﬂf" ':'f:IhE '-'F'E“E!E“-j'-‘aﬂ T”ﬂiﬂeﬂfmafgfﬂ NEXTRA TELESERVICES PRIVATE LIMITED
them despite various demands and notices ncluding mdividual notices issued by the Bank, AT bormowess are hereby informesd ihat it has besn decided fo flf:lrnm:?n:m'.;%ﬂ;mu"” i s s s b R RELEVANT PARTICULARS
auction the Gold omaments kept as security with the Bank and accordingly 29.11.2024 has been fixed as the date of auction at 03:00 pm in tha branch I~ ' 1. 'Name of Corporate Debtar | Nextra Teleservices Private Limited
& ] < i . : - . F % featn | . Lo : : 5 T, e 05 19 2094 1l § Lo roah = 1 : : 4 i iy
premises from where the loan was availed. Al including the borrowers, account hokders and public at lasge can pasticipate in this auchon on as par the tems Date of submission of KYC Documents! EMOD for participation in the Tender 15 05,12, 2024 till 5 PM 3. |Date of incorparation of Gorporats Debior: | 24-06-2006
and coreditions of avction. Date of e-Auction is 06.12.2024 from 11 AM to 2 PM with unlimited extension of 5 minutes -3: Rathorky L;r;.c'lér' which Cororate Dabioe :F‘ifll.?- e
L * TRy e 3 4 . i
Branch | Account No. | Actt Holder Father's! Address Ac opening [ Payoff Property Details Dutstanding Amount| Reserve Price (roomoraedimegestomed | | .
name Spouse Name Date Borrower Registration No./Model No. (Vehicle Loan) | Eamest Money Deposit i 'Ejl:t']:-_:r:_ralelner;":l::lyn:wla.' Lmr.e:D'.igl:ilhy (L4 204DL 200EFTC1B00TT
2 I i “ a - = entification Mo, of Coarporate Debior
GHAZIABAD |1015475145458 | LAVEINA /0 NUSRAT AL MARUF ALl KHAN HN 5%5-A HOUSING| 1pgs.poz4 | 6838042 Haridwar Branch : 42, Vivek Vihar, Ranipur More, Haridwar-249407 T [heitrees o e I-.','rf;:-c'rﬁm = Riegd. Office - 83, Chills Vilage (Near Fraser Sultes
MASSEY KHAN BOARD COLONY, GROUND FLOOR . ; - - e A L, Lot
SUKHRAL!I GCURUGRAM Borrower : | Make: Maruti Suzuki IGNIS Sigma | Rs. 437193.65 |Rs. 2,98 000/~ \mrinipal offce (if any) of Camorate Dablor | Hotel), Mayur Vihar, Pnase-1, Delhi- 110051
HARYANS, 122001 ' | Mrs. Deepika|Owner Name: Mrs. Deepika Lakheral  +nterest | Rs. 20.800- . (Insplvency commencemeni dalein | 18-11-2024
§ e . : - = Lakhera Color: White +other Exp | Bid Amount e - Goanie Ushiot. |
GHAZIABAD | 101542514573 | KISHORE K 510 MADAN LAL G-126.G BLOCK TILAK NAGAR JAIL( 1g.4.2024 | 2,07,268.44 Reg No.: UKOTDW 1866 Rs. 10,000/ 7. |Estimaten date of closure of inscvency | 18-05-2025
BATRA HATRA ROAD HARIMAGAR WESTDELHI 110058 Date of Regn : 08.01.2021 |resalulicn process _ o
T 7 S \ : Engine No.: KIZMN4685672 . |Name and Ragistration numbar of the Pawan Kumar Singal
GHAZIABAD |101547514650 | RISHIRA ROY S0 AMALESWAR i‘a’E 1022 SHE:-. FLEICIF:.I'MNGJ'I.L RAYA| ap.0d-p024 | 4257832 Chassis No: MA3NFGB1SLK283071 insalvency professionl acing as nterim | Reg. No.: [BBIPA-001IP-PO117212018-2018/12225
ROY PANKHA ROAD NANGAL RAYA 5.0 50UTH Rtk tior rolessonid
WEST MW S L DELEY, THICH | Tarms and Conditions: L ) o 9. |avdcriss & ernall of the inlorim resahilion | Add.: MP -114, Pitampura, Delhi -110034
GHAZIABAD |1p1547514685 | ARUN SHARMA | S/0 BHAGWAN DASS | 14 GALI MO-324 FEET ROAD)KARNAL| 2p.04-2074 | 374962 10 |1} E-Auction will be conducted on “as is where is and whatever there is” basis. prafessional, as registered with the baard | Email - pawansingalS0i@gmail. cam
VIHAR PART 3 KHERF KALAN(113),, (2] E-Aviction will be condected on tha web portal (www_ bankeauctions.com) of Mis C-1 India Pvt, Ltd., (he 10, | idess and &=k 4. b6 used Ko | Afd.: BB, 3rd Floor W.E A Abdul Aziz Road
FARIDABAD HARYANA 121002 isarvice provider authorized by the Bank. E-Auction tendear form |6, general tarms and conditions of auction | comespandence wilth the ibsim Karol Ba gh' New Dalhi -110005 '
' - fwill be avadabie on 1he website hitpsiibankofmaharashirain/ OR hitpd! tendersigovin For more [Besakilion Prolessional Emall : cirp.nextrag@gmail.com
INDIRAPURAM | 101942518437 | NAVEEN KUMAR | 5/0 SANJEEY KUMAR! 3108/228 GANESHPURA, CHANDER| yo.07.2024 | 2,10,455.34 information in this regard, contact the Branch Manager mentioned in the above tabée R iy Ju I .
MAGAR TR NAGAR MNORTH WEST (3} E-Auction form can be obtained fram the branch during office hours. Tenderers have to submit their VL. LA O bt AT S T [ R
DELHI 110035 lidentification & KYC documents along with the tender, Earmest Money deposit { 10% of the sale price) in the 12 Classas of crediors, ¥ any, uncer clduse [b] | Nol Applicable
z ; : % | tendar envelope which will be accepted throuwgh Demand DrafifRTGESMERT, Tenderers may depasit the ol sub-section (54} of sechien 21, ascertaied
INDIRAPURAM | 101942517585 | SHALINI PATHAK | S/0 SATYA SE-4/276,GYAN KHAND -1 NEAR| 24.05.2024 | 2.14,166.41 | said Eamest money in the Branch Account No. 60385515572, IFSC: MAHBO0001310, AccountName: by e Intenim Resokition Professioral |
INDIRAPLIRAM PUELIC SCHOOL SHIPRA { Bank of Maharashira Haridwar Branch, Beneficiary Name: Bank of Maharashira Haridwar Branch, 13 [Mames of insolvency prolessonals identibad | Mot Appicabie
UM CITY  INDIRAPURAM  GHAZIABAD, (1310} 4o 3 as authanssd rapresentaive of credilors
UTTAR PRADESH 201014 'kl-fu!n Itis the responsibility of the intending tenderer 1o satisfy himsaeliherself about the above propertias and (i@ ciass (Hnid ramas [or each class) .
¥ 5 " 5 Hiair defads by examining and inspaching tham befane submitting the lendar. Tha property can be inspechéd 12.{&] Relewant farms and [ ) Wab Hrd Rillpsvewnd avmeesalufa, com!
INDIRAPURAM | 101842518017 | SANJIV RANJAN _E'LD PHULAN PRASALK E1 -1608, SPRING MEF"P? NS; GH| 1506-2024 | 43557 81 {an any warking day with the prior permission of b Branch Manager. legal-lramawnrkibe-fams
VERMA OTABISHRAKH GREATER NOIDA WEST (5) The: Earnesl Maney Deposil of the successiul tenderer will be adjusted in the sale price and the Earnest {b) Distaits of autharized representatives httpes-/libbi govinfen/hameaidownloars
LAUTAM BUDDHA NAGARUTTAR I Money Deposit of the unsuccessiul tenderer will be refunded. No inlerest shall be payabde on Eamest ara guaiahle st Priysical Address: Mot Applicable
PRADESH 201305 {Money Deposit. On confirmation of sale, the successful buyes shall have 1o deposit 15% of the sale price Al - | I Nat Aoplicatile _
— : . {Immediately |.&. on thesame day or on the next werking day and the remaining 75% amount shall hawve 16 be Matice Is hereby gaven that the Matiana Compeny Law Tribunal, Prncpal Bench, Naw Delb has ardered
SHARMA 20120 {if the sale s not completed due to amy default on the part of the buyer during the sale process, the Bank may Limitad on 19112024,
” A T Bl g @ A [confiscate the amount paid/deposiled earlier by the buyer, In case of defaull in payment. the propery : { ; TR AP
INDIRAPURAM | 101942518447 | DEEPAK ARORA | S0 SAMJNV ARDRA | L-206-A/17 BLOCK-L-2 SHASTRI NAGAR| 1ou7-7024 | 2,058,062 35 (RN paictep ; X yer. 1N The craditors. of Mexdra Teleservices Private Limited, are harshy caliad upan o submit thelr claimns with
INORTH WEST DELHI) SHASTRI NAGAR | (wehiche) will I::e resald and the defaulting buyer '.l.ll_ll hawve no claim on it Apart from this, all EXpENSes, COsls proof on ar bafore 03-12-2024 o the infarm resobition profassianal & the address manSoned against
NORTH WEST DELHINOBTH DELH| jand charges incurred by the Bank due to resale will have io be borne by the defaulting buyer and in case of nilry o, 10
110062 . [resstaotiinpsnany hiCio e e on e ool g Hinse Oy S DPRTEY il g e Thefinencial craditoss shall submit freir oaimes with proafby elecinonic means only. All ofher crediars may

{65 The successful buyer shall be reguired to pay all expenses in respect of necessary fess, ransfer fees,

Subenil B ciairn s wilh prood 0 pacsan, by pastar by alsclromc means

IRAPLIF - i FLAT NO 17 H 3 T B OVINAYA [ragistration feas elc. / statutory dues and other charges payable on the praperty {vehicla), if any, : : : ;
INDIRAPURAM | 101542518450 g:EEHiH gﬁhﬁlir:ﬁ‘n" g EEC#GEG;III%‘AELINDHRE 1907-2024 | 7718834 (7) The Autharised Officer is ol bound to accept the highest Lender or any tender. The Autharised Officer Submission of false or misleading proofs of claim shall attract penaities. Sl
;EHP-EIAEF!.EI ’.,;-TI'AH PRADESH 201013 : fresarvas e righl 1o acceplirejeclicancal/withdrasw the highes! lendar ar afy tandar of o withdraw e Pawan Kumar Singal
: . ' :<-|-'“:'F"'='"l':-' from the auction process withoul assigning any reascns Date : 21112024  Indenm Resclution Professional for Nextra Telesarvices Private Limilad
INCIRAPURAM | 1010472518451 | SUMIT VATS S0 JA] BHAGYAN 162 VILLAGE KIRARI KIRARI SULEMAN| jog7-2074 | 8832385 | Far more information, contact the Branch Marager mentioned in the above table Place: Mew Dethl Regn, No : [BENPA-O01P-PO1T22013-201912229
NAGAR, NORTH WEST DELHI, 110085 | AFA Valid Uipto - 30-06-2025
IRAPURAM . ANy i L HOUSE NO A-1MEAR BHATI PLACE " T | The borrower and guarantor are hereby informed to pay the above amount fo the Bank before the date of
oA 101342518462 S ngELlEDAH CHIH:MEEHFLIR JAWAHAR PARK 204072024 | 9.36.905.13 § auction atharwise the above menfioned proparties will be sold through e-auction tender and tha remaining
GHAZIABAD. UTTAR PRADESH 201008 {-amaund aloog with inferest and olher expenses will be recovened from them
' : — . Date 20.11.2024 Authorized Officer Bank of Maharashtra, Haridwar |h ....h,h| HERO HOUSING FINANCE LIMITED
INDIRAPURAM | 101947518528 | SANJAY S0 CHANDAR HOUSE MO A-3NEAR BHATI PLACE| 2ag7-miad 11213044150 —— ]
SHEKHAR CHIEAMBERPUR. JAWAHAR PAREK Contact Address: Operations Office, A-6, Sector -4, Noida 201301,
GHAZIABAD, UTTAR PRADESH, 209006 & Office NO. 503, A wing ; 5th Floar, Shubhjivan Arcade,
DEBTS RECOVERY TRIBUMAL-l, DELHI SV Road, Opposite Moksh Plaza, Borivall, Mumbai 400092,

Auction date is 29.11.2024 & 03:00 pm .

4TH FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET, NEW DELHI-110001, PUBLIC NOTICE

The Bank reserves the right l2 delete any account irom: the auction or cancel the auction without any prior nofice. OA 21072024 Pubhc atfarge s mformead rotiied 1hat the fofowing onginal decuments manlicned belaw hava been
Authorised Officer, Shivalik Small Finance Bank Lid, HDFC BANK V5 RAHUL DUBEY lostinet raceabie,

Ta, (1) Rahul Dubey Sole Proprietor Of Rahul Traders Shed No.13 Khanbha 11/12, Fruits B.Nol PARTICULAR

e e A AL 105 Bk g PufA || A ESTERED AGREHENT rO S A s e

Whereas the above-named appbcant has instiluted 3 case for recovery of Rs. 52,07 828 41 | HUMHABADKAR & MRS, AEIHWH-II S HUMMABADKAR WITH ORIGINAL STAMP

G Ic H UUSIN G FI“AH EE LIM I 'l'En Rupees Fifty Two Lakh Seven Thousand Eight Hundred Twenty Eight And Forty One DUTY PAID RECEIPT AND REGISTRATION RECEIPT AND INDEX - i,
Paisa Onby) against you snd wl'rﬁfe_as it has been shawn o the sa*.laff_lctm ofthe Tnl:-un_aHhm it " ORIGINAL PAYMENT RECEIPT FROM M'S MALL| ENTERPRISES. A PARTNERSHIP
HEAD OFFICE : National Insurance Building , 6th Floor 14 Jamshed Tata Road . Churchgate Mumbai -400020 15 nat possible ko serve yau in ordinary way. Theeafore, this notice is given by adverlisement FIRM TO MR. SHRIKANT B. HUMNABADKAR & MRS ASHWANI 5. HUMNABADKAR
GHAZIABAD AREA OFFICE: Shop No - 3, st Floor, Astoria Boulevard, RDC, Rajnagar Ghaziabad — 201002, 0120-4995536/ directing you to meks appearance before Ld. Registraron 25.03.2025 ot 10:30 AM. (for further 3. | ORIGINAL NOC dated 20/10/2019 FOR MORTGAGE FROM M/S MAULI
9918065222 Ghaziabad.ncr@gichf.co.in GURGADON BRANCH OFFICE Unit No.301/302,3rd Floor MGF Metropolis,M.G Raod, Gurgaon- detzils kindly vist DRT website wawtribunal.gavin Phone Number: 011-23748473). Take | ENTERPRISES, APARTNERSHIP FIRM IN FAVOR OF HERO HOUSING FINANCE LTD,

nofice that in cage of your failune ioappear on the above-mantioned day befare ihis Tribunal, the

ichfindia.com NOIDA BRANCH OFFICE B-104 Vishal Chambers, Sector - 18 Noida - UP +81 120 2514145 | 2511751 3
BECHIneREom By BIANGE B Pran B SAIMIAES, OCHOL = 1D NOUMR = 471 198 S ok > cagea will be heard and dacded inyour absence.

All that abdwe original documants peraining o Mr. SHREIKANT BASAVREA] HUMNABADKAR
[Bormowar) and Mrs: HUMNASADKAR ASHWINI SHRIKANT {Co- Barrawer), in respect of his Laan

:g":i':-gi:h’rlri-:lia.-:-:-rn MEERUT BRANCH OFFICE Znd Floor, Darshan Plaza,Samrat Enclave, Garh Road, Meerut Uttar Pradesh -

i R g i ! e i S Sl All the matters will be taken up through Video Conferencing and for that purpase - (1) All ; b Na. HHEMUMSHOU19000005029 which perains 1o 007 GROUND ELODR WINGH
B 2 - UGE = 10A<F Kane N din 3 o B 0. e etathon. - : actount Mo, N 9 which pariains 1o . Il
A DELHI BEANCH OF FH:IF,_ ,mr_.f, Elnﬁ'_ E1 1?71]'.':}:;;_11'I;:;E:.F#!,Lji.ﬁ;lzﬁ“f hamt.fl_‘?-n :;d UHJ to Metro station, Connaught the AdvocatesiLitganis shall download e "Cleco Webex™ application / Software; (2] "Meating WAL -::DMFLE}:_’ OPF GOVARDHAN, BEHIND RTO OFFICE KALYAN (W), THANME,
: PO g b ek el s s b ke T ID" and "Password™ for the next date of hearing qua casss 1o be takan by ‘RegsirarRecovery MAHARASHTRA- 421301 wera not Irsceable. An Information Repart of Dacumards Lost in Noid
GREATER NOIDA BRANCH OFFICE 303, 3rd Floor, Tradex Tower -1 Alpha Commercial Belt,Greater Nolda - 201307 Difficer-If and Recovery Officer-1l shall be available one day prior o the next date at DRT Official were lodged vide LAR NO: 20240000812352 before PS- Noida on 18171/2024 against the
PITAMPURA BRANCH OFFICE 303, 3rd Fir., ILT Twin Towers,B-09, Nelaji Subhash Place Pitampura,New Delhi « 110034 011-45058093 Poriad Le. "hitps:/idrt.gov.in®™ under the Pubbc Notice Head. (3} In any axgency qua thal. the manlicned missing documents.
Avmeatas! Litizants can conlact e concarmed efficizd 2l Phe Mo, 091-23 748473 The notice is heseby ghven 0 the penaral public nal to deal with ths abowe said documents and ifany
Ref:-POSSESSION NOTICE UNDER SUB-RULE (1) OF RULE 8 OF THE SECURITY INTEREST (ENFORECEMENT) RULES, 2002 Givr uida my Hand and.-andl GF The. Tobonal on. e N6t Naw: 2k persari deals wih the sacve ssd documents wauid do so:at their awn risk and responsibity and o
WHEREAS the undersagred baing the Autharized Officer ol GICHFL, pursuant to demand notice issued  on ils respective dates as gven below | under ssction 13(2) of Respandent may contact under mantion Phone numbsr for further enquiry. Ld. Registrar, company shall rat be fiable i any marner whatsoever for any loss incumed by such person{s) an an
SARFAES|Act 2002 cafling upon youwBomowers (under named), o pay outstanding dues within 60 days from the date of receipt of the respective notices, You all have DRT-L Ph. Mo : 011-23748473. Email - dritdelhi-dfs@nic.in Rcoount 35 F"_'?”J" LnRuhonzed Gopeng . 3 . :
failed to pay the said outstanding dues within stipulated time, hence GICHFL are in exercise and having night as conderred under the provision of sub section (4) of section By order of this Tribunal ’;ﬁﬁ'ﬂ"ﬁﬁ;;ﬁ fi:r":&; gﬁ]gﬁﬂﬁugiﬁdg{: Fﬁf'gﬂ:};ﬁgﬁ hliﬂimgﬂ'ggfgﬁgﬁé
4 ¥ y s f e : u i i W, o i el % i 4
13 0f SARFAESIAct 2002 read with rules thereunder, taken POSSISSION of the Secursd assests as mentioned herein below. Maksh Paza, Borhvall, Murhal 400092, Mobile No. 09119135288
Sr, NAME OF THE ADDRESS OF THE 13 (2) Ols AS ON DATE OF Date: 21-Nov-2024 For Hero Housing Finance Limited
No.| BORROWER & CO- MORTGAGED DEMAND 30.11.2024 | POSSESSION Place: Noida & Mumbai o
BORROWER/LOAN PROPERTY NOTICE |  EXCLUDING NOTICE SuRoneEe Sanaton
FILE HO./BRANCH ISSUE RECOVERY & NOTICE is hereby given that the Certificate {s)
NAME DATE | LEGAL CHARGES . far Folio No.08415455 of face value of Rs.2/-
1| UPO110610005886, ARVIND | Flat of Entire Thind Floor , Plot No-21, Kh No-1577, Kailashpuram Colony | o7 o7 9024 Re. 1212180 | 19.11.2024 Equity Shares Nos. 452778 (100 Bonus shares PUBLIC NOTICE
! PINKI | DELHI BRANCH | NearPipal Tree, Village- Raispur Ghaziabad U, P-20102 2013}, Dist. From 619315303 to 615316002
and 1327531 (150 Bons shares 2017), Dist. P : L :
y : A ' 8,17, 202 rom 13597625649 to 1391625798 of Larsen . . “ .
VIRENDER DUTT / SARCJNI | Ashok Vatika in tha Extended Abaidi Laldora of Village- Devii Hauz Khas Toubro Ltd. standing in the names of () Madan Environment Clearance bearing no. 21-91/2018-1A-1ll dated 30.12.2020 (“Environment
DEVI DELHI BRANCH Mehrauli New Delhi-110062 Wahan Lal Purl, i) Anoop Kumar Puri, (il Clearance”) was issued to the undersigned Company by Ministry of Environment, Forest
3 DLO110610006105 H.No-105-A, With roof Rights , Plot No-A-105. Block=A, out of Kh No-218 | g3 0g 2024 Rs14.30.438. | 19112024 Uma Rani Puri has/have bost or mislaid and and Climate Change, Government of India (“MOEF”) for the proposed Commercial
AMARJEET MANDALY | ‘iz, Situsied e grea of Village- Nawada , Colony Known As Bhagwab the undersigned has/have applied to the Building at Plot No. LP-1B-04, Gateway District of Aerocity, Indira Gandhi International
muwma_giﬁgtil {DELHI | Garden Exin Uttam Nagar Delhi-110058 fr';'mpt-i;!-fhtﬂ I-'rS:E d“PMli;Erhlﬁtthig for Airport, New Delhi. The terms of the said Environment Clearance have now been
B 5000 SNANes. ANY PErson Wind Nas avy oaim i
4 | UPOT10600000545/ BHANU |Khasra No:1085-1086, Flal No: 14, Floor Third Floar, Bullding Name:Na, | 0107 2024 R 10 66 454 19.11.2024 in respect of the said shares should write to amdend.ed Sng MOEF .hatsh. Issued danC ar.nend:cnen’Fd IeEttelj datedt 05:1 12024 t% :Ee
PRAKASHASTHANA/  |Plot No: 3, Strest Name: Mahenda Enclave Block-Z Sec Ward our Registrar, KFin Technologies Limited.| | oo o900 ~OMPaNy 10 s regard. -opies of said Environment ‘s/earante and the
GREATER NOIDABRANCH |No47 Street Name: Mahendra Enclave Block-Z.Sec Ward Nod7T, Selenium Tower B, Plot 31-32. Gachibowli, amendment letter issued by MOEF are available on the website of MoEFCC/SEIAA
Landmark:Viay College Vilage: Rajpur, Locaion: Ghaziabad,Taluka Financial District, Hyderabad-500032 within parivesh p_ortal , \{vh_ich can be accessed through the following link: .
Dasna, State: Uttar Pradesh. Fin Code-201001 ane month from this date els the company https://parivesh.nic.in/newupgrade/#/trackYourProposal/proposal-details ?proposalld=IA%
g DLOST067000:5150, Kh No.-10/3 Upper Ground Flocr Without Roof Rights House No. 101.Plot | 10 06 2024 Re, 21,00,180/- 16.11.2024 will proceed to issue duplicate Certificate(s). 2FDL%2FINFRA2%2F468252%2F2024&proposal=58339332.
SANDEEP KUMAR Mo B-142/1143, Mansa Ram Park, Bik-B Ward 136, Pillar 742, Matiala, Madan Mohan Lai Puri
5-.'5.M|'1L|"I'E':;|Dmﬂpﬁ.ﬂ¢ Dalhi-110058 ,|'|,|'||:||:|F| Kumar Puri Sd/-
DEV1 GURGADN BRANCH ani Puri L
UPO510610002196 , KUNAL | Piot No II-A/110, Fioor No.03, Vaishal, Near Metro Station, Vaishai , Lttar from:  Namefs) ufsaaaurTh;::rI::;I M/s Populus Realty Limited
B. ;:-LJMAH .- GU“F-‘.GthN Prc..:.::le:h-.zﬂh.‘:hfﬁ oor Mo.03, Vaishali, Near Mefro Station, Vaizhali | 03.07 2024 Rs. 12,61,035- 19.11.2024 o J'l.n1|:|n|:| iimar i 3rd Floor, Worldmark 2, Asset 8, Aerocity, New Delhi — 110037
ERANCH B-302, Plat Mo.14, Shivam Apartment, Phone No.: 011-41384000
7 UP0S10610002268 Khasra No. 35 , Happy Homes, House No. 202, Second Floor, PIotND 179 | na.07.2004 | Re 1691083 | 19412024 Sector 12, Dwarka, New Delhi-110078
MWIRMAL KANT JHA vrindavan Garden, Landmark: Viindavan Hospital | Shahbeni Moida, Litas '
GURGADH BRANCH pradesh -201301 r f ] NER SARFA f i
g | UPO210610D02476, MANISH | Khasra No: 151 B, Building Nama: Sai Uipwan, Flat Noc &, Floor: Second 01 0B, 2024 Rs 1292 7330 18.11.70124 B H DB F_EIEHHI':I;'JIEI!:'IEF'FI:' REGISTERED OFFICE: Radhike, 2nd Floor, Law Garden Rosd, Navrangpura, Ahmedabad-38000% , BRANCH OFFICE: HDE FINAMCIAL SERVICES
WMISHRAMOIDA BRANEH Floor, Plot Moo A-22-23, Landmark: Gaur Avanuec City 1, Village: ‘fus.ufpugr P e i L : Sl | |MITED, Khasra Ha. 47, Opposite Dussahira Ground, Budella, Near Oxford School, Vikaspurl, Mew Delki-11001 8
Chaksahber, Location; Noida, Taluka: Gautam Budh Nagar, State: Uitar THE UNDERSIGNED A% AUTHORIZED OFFICER OF HOB FINAMCIAL SERVICES LIMITED HAS TAKEN OVER POSSESSION OF THE FOLLCWING PROPERTY PURSAUANT T THE NOTICE ISSIUED
Pradesh. Pin Code-209301 WS 12421 OF THE SECURITISATION AND RECONSTRUCTEON OF THE FINANCIAL ASSETS AND EMFORCEMENT OF SECURITY INTERESTACT 2002 IN THE FOLLOWING LOAN ACCCUNTS WITHA
e - = RAEHT T SELL THE SAME O A% 15 WHERE |5 BASIE AND A5 15 WHAT I3 BASIS" FOR REALIZATION OF COMPANY' S DLIES.
i | . i i -5 | 5044
E ”P_'ﬂ;m 0002240, | Khasra No: 783, Bullding Name: Shourya Puram, Flat No: 102, Flooe. First | g1.08.704 | Rs. 1288838 | 19.11.2024 . BORROWER/S & GUARANTOR/S NAME & ADDRESS DESCRIPTION OF THE | 1. DATE & TIME OF E-AUCTION 1. RESERVE PRICE
SANDEE EEEE;:L' NCIDA E'”;r- F.FII ":[ '}‘”PD‘”E? ﬁlm‘: ”sﬂ;“'; T?Pzﬁfz': Wﬁ’_f” o ”h‘BE:"-ﬂ’l"thﬂ”{- 2. TOTAL DUE# INTEREST FROM PROPERTY 2. LAST DATE OF SUBMISSION OF EMD 2, EMD OF THE PROPERTY
BiM |.||TIF|| | -Elg-EZ d p‘U-'-' MeE, LOGaiin: g El!;lar = b S i 5 7 . . wld a . Al that miece sl narcel of 3-. MTE&TIME OF THE FF.I:IPERT'I' Resarve Price (IN INR): Rs.
Ghariabad, Taluka: Ghaziabad, State: Ultar Pradesh. Pin Code-201010 Eﬁiﬁgﬂgaﬂ'EE,':EHLE:H,i'g";;t';ﬂﬁ?ﬁ'Hﬁ,ﬁ;?epﬂ_ﬁ;lgﬁjq;u'ﬂm Parcal D?ﬂ-,,g Enﬁr:' Zapond INSPECTION 40326100 (HJ[}H[?g Fnrt',:! hirg
5 - Wit - , . Senool Mew Delhi - 110085 Also s AL H-no, 107 151 Flor Pockat No - 1 Sec.24| Floar Portion Without Roaf| 1) E-AUCTION DATE: 10.12.2024 ~10.30 AM to 12.00 | S8kPs Twenly Two Thouzand Six
@ ghﬂéé?ﬂﬂlﬁ mgnh:gﬁdgppri;nﬁgggr? g?afrkm;ill-;ﬂ?ﬁt HS.IE:-JE?E 'Eﬁlgfe?r:g' 1.?31::;:? W20 ji b L Ly Rohinl  New Delhv - 110085 Prem Singh - Pp - 106 Pitampura Morya Enclava New | /lerace Right Which Is Apart H::mn WITH UNLIMITED EXTENSION OF §|Hundred Ten Rupess Only)
MALIYA | DARDPATI Delhi-110059 1 E ok L Alor i, Delbé 4110034 R Rani -Pp - 106 Pitampira Morys Enciave Mew Delhi -110024 | O1 Bull p Propedy Beanng | MINUTES EMD Amaurt {ININR):
DE%:;' GUFEGLDN BRANCH ni-11003 Sandeep Singh Sisonda - Pp - 106 Pitampura Krishana Mandir Maw Delhi -110024 | Mo B9 Aned Meadunng ?II 2) LAST DATE OF SUBMISSION OF EMD WITH KYC | Rs. 482261- (Rupses FourLakh
I Loan Account Mo, : 157376 207246 149621, Fa. 2958480493 ((Rupees Two| Sq.mirs pockel - 8 Sector 22 | 09.12.2024 - TILL 5 PM Minely Ted Thousand Teo
1 P ; No.03 Val by 21 . . . Corers Minefy Thraa Lakhs Eighty four Theusand Eight Hundrad Faur and Paise Ninaty | Stusted In Layout Plan O 3) DATE OF INSPECTION: BETWEEM 06.12:2024 - | Hundred Sixty Or2 Only)
T Uﬁi}ﬂﬁ?‘g&?ﬁpﬁrk E'G'.Nﬂlflzﬁ‘?&f;mm Wo.00, Vaiehial, Near Metro Staton, Vaishall, UVSr | 03.07.2024 | s 1261035 | 19.11.2004 Theea ary | ) a5 of 06.07.2021 and Aulure contrachsal interest il achuat realization | Rofiin Residential Scheme , | 12:00 PM TO 2:00 PMIST
ER.F'.MEH el hogethesr wilh incidardal expenses, cosl and charges ele Rohini Delbe 110085
- The Intending bidders are advaed toovait the Branch and tha proparties pul up an Aucton, and obtan necessary infprmation regarding cherges, ancumbrances. The purchaser shall maks hig own enguing and
12, UPD510610002288 , Khasra No. 35, Happy Homes, Housa No.-202 | Second Floor, Plot No 179 | 0307 2024 Rs. 16 91 083/ 16 11,9024 ascertaln e adutional crarges. encurbrances and ary third parly inerests and satisly himselihersellilsell i 98 aspects tereto, AJstalulory dues be properly taxes, slectricity dues and any olher dues, f any,
NIRMAL EANT JHA T  Vrindavan Garden, Landmark: Vrindavan Hospital Shahberi Moida, Uttar - alteched B the properly shoukd be ascadained and paid by e successhs bidders)iprospecive purchaser(s). The bddersliprospectve purchasens) are requeshed, in thar ownintanas!, 1o safisfy
GURGADN BRANCH peadesh -201301 himselfinerselfitself with regard 1o the sbowe and the other refevant details pestaning io the above mentianad propertyProperties, hefore submiting the bids
. § 1 . ; = Terms & Conditions of Online TenderAuctiond{1] The suction sale shall be “onling e-auchon® Hdding thrawgh website hitpe:iwees bankeauchons com! an the dates as manboned in the teble showve with
13, LIPEIEE[HT.*&NMIJ,IL Khasra Mo, 1438, Khasra No. 1458, Flat No. LigH02, Floor No ”“’F"&: 31.07.2024 | Rs 1213024 | 9.11.2024 Uit Exteresion o5 Minutes. (2] The inbarested bidders shal submil thesr EMD Birough Web Portal: Mips:iiwsw bankeauctions. cami (Ihe user 104 Password can be obtained free of cost by regrstering name
RAKHI RATHALR (Ground, P"'-'-'“ H'_:l- G76-78, Balag Enclave, Raispur, Ghaziabad, Uttas wiih hizos:iwww. bankeauctions.com! | through Login 1D & Password. The EMD shall ba payatle through NEFT indhe account menbioned abowe Affar Registrafion [One Tima) by $1e bidder in the Web Portal, the
GHAZIABAD BRANCH Pradesh, Pin Code; 201002 Intanding biddar’ purchaser i requined In get the copkes of fe folowing documents uplaadad in the Weh Portal nefore the Last Dasa & Time of submission of the Bid Documents uiz, i) Copy of the NEFTIRTGS
. Chaflan ar Demand Dealt, i} Copy of PAN Cand, il Prood of denlilication! Address Proof (KYC) viz, sefaftessed copry of Valer D Cand! Driving Licersel Paespord elc.; wisoul which the Bid is llable o be rejecled,
44: | DFURAROOCHAIGH-ASHL. | KHASHANCLZ96 MIN, FLOUK NOCFNTIR= THIED FLOUR, PLOT NS Losag000d | ReASBTIR: | 197112000 UPLOADING SGANNED COPY OF ANNEXURE-! & 1l {can be tawniasdart o &1e Waks Parial: hfpeiwn barkeaucians com) AFTER DULY FILLED UP & SIGNING IS 4 S0 REQUIRED, The intarested
SINGH & SHIVANI SINGH/! | 48, SITUATED AT RESIDENTIAL COLONY SHRI GANESH VATIKA, bicklers who require assistance in creating Login ID & Password, uplaading data, submitting Bid Documenas, Traning' Demanstration on Onfing Iner-se Bidding etc., may cantact Mis: C1 India Pyt Ltd, Ploto. 63
GHAZIABAD BRANCH VILLAGE: DASHA GHAZIABAD STATE: UTTAR PRADESH, PIN CODE e Floar, Secior-2d, Gurgaon. 122003, Harvana, E-mail 1D Minod Chauhans delnighe ] india.com 9813857551 and for any property retaled query may conlact Authonsed Officer: MR, Vikaz Anand; Mobie Mo
01001, ST 10038, e-mail 1D ; wikas anand@hdbis.com, and MR. Vishal Ritparkar, Mobde No: 8833571006, a-mail ID: wishalntpurkan@hdbfs com duning the working hours from Monday b Satarday 3. The intanding
purchasentedder i raguired to subom amount of the Earnesi Money Deposil (EMD) by way of Demand DrafiiPAY ORDER cravwn onany nationalized or scheduled Commercial Bank in frworof * HOE FINAMCIAL
95, | UPOE2DG0000304%DHARM | KHASRA NO.1202, HOUSE ON PLOT NO1B8IMS, SITUATED AT NEW | psogag2a | Rs 26.09.205- | 49.11.2024 SERVICES LIMITED payable AT PARNgw Dhi o NEFTIRTGS in the account of HOBFS GENERAL COLLNS" Attount No DOZ10310002748: IWSC Cade- HOFCOO00021: MICR COOE: MICRS00240002.
ENDRAKLUMAR & RACHNA' | BASTI LALLAPURA, VILLAGE: MALIYANA, TALUKA: MEERUT, STATE: Branch: LAKTHRAPUL, HYDERABAD; on or befaona date and tima menfioned abowva {Flease refer to he datails mentionad i fable sbove] and register thair name a1 hitpsfasww hankasuctians comd and gat user
GHAZIABAD BRANCH LUTTAR FRADESH FINCODE- 250002 ID-and passward free of oost and gal iramning on e-Auction from the - senvice pravader: After heir Riegistration on theweh-sig, theintending purchasanbideer is required 1o ged the poples of the Sillowing documents
wpkiadad {1, Copy of e NEFTIRTGS chalanDD copy’ Pay order; 2.Copy of PAM card and 3. Copy of proal of address [Passport, Driving License, Voler's FCard or Asdhar Card, Ration Caed, Elsciricty 841,
1.-| MUKESH CHANDER & RITA | KHASRANG, 270, HOUSE NO 280 , MODERN RAILWAY CITY PHASE-2 | 30 07 2024 Rs. 1 S8R 135/ 16,19, 2004 Telephone Bill, Registarad Leava License Agreamant]} on tha wabsite before or by tha last date of submission of tha EMD|z) a= menlionad in the tabla shove and also submif hardeopy thereaf 2t the Branch
MPOB10GRDOO01310 GIROHARPLUR SUNARSE DADRI GAUTAM BUDH MAGAR UTTAR T S e meansoned hersinabowe. (4) Bad miss be sccompanied with EMD [Equivalentio 10% of the Raserve Prica) by way of Demand Drafi’ Pay order in favour of * HDB FINANCIAL SERVICES LIMITED” payable AT
MEERLT BRANCH PRADESH, PIMN CODE; 201000 PARS New Dells  or NEFT/RTGS in fe account of "HOBFS GENERAL COLLNS®, Accounl No 00210310002748; IFSC Coge- HOFCOIDO021; MICR CODE: MICRS0D240002, Branch: LAKDIKAPUL,
X : HY¥DERABAD; anor before dete and time manfioned above. (§) Bids that ana not filed up or Bids received bayond (2 date will ba consdered as imvalid Bid end shall ba summarnly rejeciad. Maintarast shall be paid
17 SANJEEY KLUMAR & BACK SIDE SECOND FLODR PLOT NO A18KHASRA NO 177 | o4 og 2024 Rs. 1267 091/ 10,91 2024 on tha EMD. Onoa tha bid is submimled by the Bidder, same cannat be wiindrawn. If Bhe bidder does nof paticipate in the fild prooess; EMD deposited by e Bidder shall be forfestad without further recoursa,
SHWETA VILLAGE MATIALANANHEY PARK UTTAMMAGAR NEW DELHI-100TS 5L RIS % Hoveaver, EMD deposiled by the unswuccessfol biddar shal baretundaed wilhoul inberes!. (8] The bd price o be submitted shial be above fie Reserve Price alengwih ncrement value of Rz 10,0000 [Rupeas Ten
JAINDLOBI0600001482IME Thousand anly) and the bidder shal furthar improwva thelr affer mmultiple of R, 100000 (Rupees Ten Thousand onfy). Tha nroperty shal nod ba sald below the Resene Price sat by the Authorisad Officer. (T) The
succesahil bidver is reguired o depast 25% of the sale price (indusve of EMD) immedeately bt not Bxter than nest working day by Demand Draft deasn in Savour of of © HDB FINANCIAL SERMICES LIMITED”
ERUT BRANCH 1 I | L payable ATFAR NEW DELHI or NEFT/RTGS n lha ccourt of HDBFS GENERAL COLLNS", Account No D0Z10310002748: IFSC Cate- HOFCODDDG21: MICR. CODE: MICRSI0240002: Branch: LAKDIKAPLUL,
18 SALURARH FLAT NO 5-2 SECOND FLOOR PLOT NO 76 KHASRA NO f3 SAl e HYDERABAD and tha balence amount of sale price snall ba paid by the successful bidder within 15 days from the date of confimalion of sale by tha Company. Tne EMIas 'well as Sale Price paid by tha mierasted
: KUMAR/UPOG10600000052) | ENCLAVE VILLAGE SIHANI LON| GHAZIARAD-201010 01.08.2024 Rs. 593,123/ 18.11.2024 Bicklers shall carry nainderest The depesit of EMD or 10% of sale price, whatsver may be the case shall be Torfeited by the Compary, Tihe successiul bicder 1ails 1o sdhee to berms of sale or cormmss any defal
e - () On compfance of termes of Sala, Authansed officar shal issue “Sale Cafificata” in fawaur of Highest bidder. Al the expanses relabad |o slamp dudy, ragisteation charges. corvayanca, TOS ebe. boba borne by tha
MEERLUT BRAMCH pJE‘laghnjr.lﬂ}l If?;:many u:l::F_;a riak taka arr;:mmr:sit-llny Eiru!;m:we mrﬁ!ﬁ:‘-ﬂéﬂll’_‘lc ‘"n:rr HT!.; authority -:u;;:lmner 3r|:.|rh.:|'1.rrerd|a-n' ::Ir: ﬁ:l!'EEII'I regpact r;.;pn:n:ﬁrl',u rl:t‘ereLcr' an{"gll'er! chigs :.Elrzurllfxanﬁn;:
T 7 - f i - 1 ki VL - walsfiahcingly dues, properly e or other chamgas, il any, Thie succasstul bidder shall bear ol eapenses | ing parding dues of any Davelopmeant Authonly. il aay lames ulildy Dls ebo. fo unicga
hy:| :'UE?F?;I P1i:'.[1'|FIIMPJ‘;5 Eﬁﬂa H"I:IIFEEEEJ_'UUIIEIE?QIMEFE'_ P:EHEE EID:ﬁN ML S N? 4 0605, 2024 Rs. 56,77,081/- 18,11.2024 Corporation or any other authority’ sgency and fees payshle for stamp dufy fregisiration fees ale: for registratian of the Sele Cerificata. (1) The Authorised Crificar resarves the absoiute right and discretian So
HUKAVITA PITAMPUR @ 208 ficor No: Gf Ffplat No o 209 sieal Name: New Palam accepl o reject any or all e offers/bios o adipurnicancel the sale wihoul asaigring any reason of modhy any terms of sale without any price natice, The immovable properly shal ke sald to he highest biddes
BRANCH , Vinar,street Ne. Ph 1 sector Ward No: Killa No 21 land Mark: Suraj Public Haowaver, the Authorised Officer reserves the absokule discration lo abiow inter-sa bidding, if daemed necassary. {12) To the bestof s knowledge and infarmation, the Company i nof aware af any ancumbransas on
School.village: Pawals Khusurupurlocation: Gurgaon,taluka: the proparty io be soid axcepd of the Company. Howevar, interesied hidders showd maks their cwn assessmant of the preparty 1o their satisfaction, The Company does nat in any way guaraniee or makes any
Gurgaon,state: Harvana,pin Code: 122001 repressntalion with regand to the finessiitle.of the aforesald property. Forany cther mnformatien, the Authorised Officer shall nod be heid responsibie for any charge, llen, encumbrances, property 1ax or any oiher
: cues ko the Govarnmant or amybedy in respact of the aforesaid propany. {13} Further infarast will ba charged as appicabla, as per e loan documents an the amourd culslarding i tha niolice and incidental
Further, to this nofice , borrower are heraby called upon in comphance of Sub-Rule (8) of Rule 8 of Security inlerest (enforcement) Rule, 2002, Edmﬁmemslﬁ.errc i5 duie and rwl!}s'a!ﬂeIlllilsfglmlreafrfa‘:un 11*!@?:1"_&2 is-harﬂhﬁ-'nlvﬁptﬂ‘-neﬂnrrmelfllal -'Tﬂmgagrzriﬁ;ﬁ_rl_emmr-rwée?;EEETH"rEm‘-hﬁrrirr-e “:I?“."* ﬂrﬂ1n9y'cmgdl:l|2;r;}nmnret:;rr;
NOTICE is alsa hereby given o the borrowers above named that the GICHFL shall now procaed to sell the above-referred Sacured Assats by B L L oquoey LA IR
y : : ; procass by making appicaficn inprascribed famat which i available along-wilh the affertander document an the websita. Bidders are advisad o oo through the wabsite hipe:fwees bankeauclions.com! for
adopting any of the methods provided under SARFAES| Act 2002 and rules thereunder after 30 days from the date of this natice. detailed terms and connitions of auction sale before submitting their bids and taking part ine-auction sale procaadings, Onine bidding wil take place at web-site of organization as mentipnad nereirabowe, and shall
b subject b the ferms and condiions cordained n (he fender documenl. The Tender Document and doladed Terns and Condilions for the Awchon may be dowrioaced from the websta
The BORROWERS and the PUBLIC IN GENERAL s hareby cautioned not to deal with the above referred Properties/Secured Assels or any part hﬂps:.'ﬂw bariasuctons.com! or fhe same may aisa be cobecied fram e concerned Branch ofice of HDB Financial Sanices Limited. A copy of the Sid form along it e sbiritind ol {aleo
i ; . . 1 : i manboning TR Mumber) shall be hamded over i Mr Wikas Anand Mob, Mo 5711010382 at HOB FINANCIAL SERVICES LIMITED, ADDRESS- | | Rhasrs o, 47, 2nd Flaor, Opposite Dussahea Ground,
“"E"E'Jf:and any dE&l'”E with th’_? E‘E_“d Fr'f};:lerLﬁEj*:.l'EecurEd J:"'E‘_EEIE shall be E'Uhlﬂc_i o Ehﬁfgﬂ_m GICHFL for the amount mentioned hereinabove against Wikaspun. Mew Delhi-110018 00 or betore data and lima menlioned abave, (Plaase r-ufl:laflulha dulals mentioned in table abova). (18) Tha praperty shal be sold on "As & Whare & Basis” and "As & Whal & Basis®
Properties/Secured Assets which is payable with the further interest thereon until paymentin full. condition and the intending bidder should make discreat enquiies asregards  encumbrance, charge and statutory autstanding an the property of any autharfy besides the Company's charges and should salisfy
This notice is being published under Rule 8 (2) of the Security Interest (Enforcement) Rules, 2002 and also pasted at conspicuous place of TEERENG T A=, Bt RN A RIS 51 VG PYERP Ry SRR ACRTTIR G NI D 1 il o e e T g Wi pronert Lo k. NI G s amiEarica Yvor I ik oty 8
; : arry ofhes matler el will b erderlingd alber submissan of e oriing bad and al ary slage Merealles, The Company shal nod ba res pansible [or anything whalsoevar including damagas or evicban proceading, ale.
the respective properties. The intgrding bicder shallindemnify the tanants a5 wal a5 tha Company in this regerd. The purchessar shal (ehe necessany action for evicion of tlenent | sattlernent ol tenant cnly in eccordance with tha Lew. Tha
Comparny presges inho senvics the principle of cavesal emplor (17) This publication s @so 315 (Fifteen| days’ of notice to [he Borower | Marigagor | Guarantars of the abeve said lan account pursuant B rule 6(2),
Diata: 291112024 Far GIC H-D-UEII'Ig Finanesa Lid. Bif| and Rule 9 ot Sacurty Imerasl. (Enfarcamant) Rules 2003, 1o discharpa the Gabiity in ol and pay tha dues as menlisnad above alanguith upc dabe intarastand eupanses wishin "15° | Fillean] days’al ram tha
; i : - dale of this notica failing which the Securad assed will ba s0id as par the 1erms end conditans manlioned sbove. & case thana (s any discrepancy bebween (he pubfications of Sale notice in English and Vemaculer
Place; DELHI/GURGAON / NOIDA | GR. NOIDA ! PITAMPURA [ MEERUT / GHAZIABAD Sdi-Authorised Officer perdagiaper, then insuch case tha English newsnaper wil superseds the vemacutar newspaperand (bshiall be consadered as the fingl copy, thus removing the ambiguity, fihe barowenmergagons pays the amoun|
idua Yo B Company, infull bedore e date of sale, auchan = iabla b be slapped
For further details and queries, contact Authorized Officer, HDB FENANCIAL SERVICES LIMITED MrVikas Anand : 19711010384,
Phace: Mow Dolhi, Dake: 21.11,2024 Autharized Officer, HDB FINAMCIAL SERVICES LIMITED
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE
TO SECURITIES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA {ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS"). INITIAL PUBLIC
OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF BSE LIMITED ("BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE") (TOGETHER, THE "STOCK EXCHANGES") THE STOCK EXCHANGES IN
COMPLIANCE WITH CHAPTER Il OF THE SEBI ICDR REGULATIONS. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, QUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

BELRISE

INDUSTRIES

BELRISE INDUSTRIES LIMITED

(formerly known as Badve Engineering Limited)

Dwr Company was mcorporated as "Badve Ergineering Privaie Limited”, a private limited company under fhe Companies Act, 1956, pursuant io & certficate of incorporation deted September 25, 1506, issued by the Addibonal Registrar of Companies, Maharashira at
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fid: 20—T99R—2024 R FTSRiT wrew fo égg:ﬁ"f Murnbai. Thereafter, our Company was converted into 2 public limited company parsuant I a special escéulion passed by owr Shanehoiders-on January T, 2008, and consequently, the name of cur Company was changed to*Badve Engineering Limied’ 2nd a fresh
- .:l’f@T 3l 1l SR et cartilicale of incorporation dated February 18, 2008, was msuad by the Depuly Registrar of Companias, Maharashira at Mumbai. The nama of our Comgany was again changed lo ‘Belrise Industries Limiled' pursuant to the Board resolution dated August 12, 2082 and &

special resolution passed by our Shareholders on August 23, 2022, and & fresh cedificate of incorporation dated August 29, 2022, was issuad by the Regisirar of Companias, Maharashira at Mumbai "ReC"). For further detads in refation io changes in ourname and ihe
address of our registered office of our Company, see “History and Certain Corporate Matters™ on page 259 of the drafl red herring prosgectus dated November 13, 2024 [the “DRHP" or he “Draft Red Herring Prospectus™).
Registered Office: Plot No D-33 MIDC Area Waksg Aurangabad 431133, Maharashtra, India; Corporate Office: Office Mo, 501 and 302, Fifth Floor, Cello Plating, Shivaji Magar, Fergusson College Road, Pune 411005 Maharashtra, India
Telephone: +51 (240) 2551206, (240) 2556166, (240} 2555167, Contact Person: Manish Kumar, Company Secrelary and Compliance Officar, Telephone: +81 (240) 2551206; E-mall: compliancecfficeniibelrsemdustrias. com,
Website: wwnw belnssindusines.com; Corporate Identity Number; UT2100MH1996PLE 102827
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INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥5 EACH ("EQUITY SHARES") OF BELRISE INDUSTRIES LIMITED (THE “COMPANY" OR THE “ISSUER") FOR CASH AT A PRICE OF ¥ [«] PER EQUITY SHARE
[INCLUDING ASHARE PREMIUM OF ¥ [«] PER EQUITY SHARE) ("ISSUE PRICE") AGGREGATING UP TO T 21,500.00 MILLION (“ISSUE").

THE COMPANY MAY, IN CONSULTATION WITH THE BRLWMS, CONSIDER A PRE-IPO PLACEMENT OF SPECIFIED SECURITIES, AS MAY BE PERMITTED UNDER THE APPLICAELE LAW, AGGREGATING UPTO 7 4,300.00 MILLION, PRIOR TO FILING OF
THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPC PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE ERLMS. IF THE PRE-IPO PLACEMENT 15 COMPLETED, THE
AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE GENERAL CORPORATE PURPOSES PORTION OF THE ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2)(B) OF THE SECURITIES CONTRALCTS
[REGULATION) RULES, 1957, AS AMENDED. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE ISSUE. PRIORE TO THE COMPLETION OF THEISSUE, DUR COMPANY SHALL APPROPRIATELY INTIMATE THE
SUBSCRIBERS TO THE PRE-IPO PLACEMENT. PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPQ PLACEMENT, THAT THERE |5 NO GUARANTEE THAT OUR COMPANY WILL PROCEED WITH THE ISSUE OR THE ISSUE WILL BE SUCCESSFUL
AND RESULT IN LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DMECLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IFO PLACEMENT (IF UNDERTAKEN) SHALL BE
APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

THE FACE VALUE OF EQUITY SHARES IS T S EACH, THE ISSUE PRICE IS [«] TIMES THE FACE VALUE OF THE EQUITY SHARES, THE PRICE BAND, THE MINIMUM BID LOT, IF ANY WILL BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE
BOOK RUNNING LEAD MANAGERS, ANDWILL BE ADVERTISED IN ALL EDITIONS OF [«], AN ENGLISH NATIONAL DAILY NEWSPAPER, ALL EDITIONS OF [#], AHINDI NATIOMAL DAILY NEWSPAPER AND ALL EDITIONS OF [=], AMARATHI NATIONAL
DAILY NEWSPAPER (MARATHI BEING THE REGIONAL LANGUAGE OF MAHARASHTRA, EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BIDNSSUE OPENING DATE AND SHALL BE MADE AVAILABLE TO THE
STOCK EXCHANGES FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS} REGULATIONS,
2018 (“SEBIICOR REGULATIONS")

In case I.'Ifn'1:,' revisian in the Price Band, 1ha Bidtissue Panod will be extendad by &t least theee additional Working Davs after such revision in the Pnce Band, subject ta the Bidissus Penod nol excesding 10 Waorking Days. In cases of force majeure, banking stnke or
girmilar circumatances, cur Company, in consuliation of the BRELMs, may for reasons to be recorded inwriting, extend the Bid/lssue Period for a minimum of one Working Day, subject io the Bidissue Period not exceeding 10 Working Days. Any revision in the Price Band
and the revised Bid'|ssua Period, if applicable, shall ba widaly dissaminated by notification 1o tha Stock Exchanges, by issuing a public notice, and aiso by indicating the change on the respective websites of the Book Running Lead h‘iar‘-&:,-ﬂ»-‘s and at the terminals of the
syndicale Members and by infimation to Seif-Cerdified Syndicale Banks {"8C5Bs5"), other Designated Intermediznies and the SponsorBanks), a5 appicable,

The Issue is being made in ferms of Rule A2{Z4b} of the Securibes Confracts (Requtalion) Rules, 1257, a3 emended {the "SCRR") read with Reqgulation 31 of the SEBI HCDR Regulabionsand in compiance with Reguiation &1} of the SEB! ICDR Regutations, through the
Book Bullding Process, whargin not mone than 50% of the lssue shall be available for afocation on a propolionate basis 1o Qualified Institutional Buyers ["Q1B%, and such partion, the “QIB Portion”), provided that our Company, in conguliation with the BREMs. may
aliocate up to B0% of the QIB Portion to Anchor investors on a discrebionary basis in accordance with the SEBI ICDR Regulations (“Anchor Investor Portion), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being recsived from
domestic Mutual Funds (*Mutual Funds Portion”) at or above ihe Price at which allocation is made to&nchor investors (" Anchor Investor Allocation Price™). In the event of undersubscription, or non<aSocation in the Anchor invesior Porion, the balance Equity Sharas
shall be added to the Net GHE Portion (ather than Anchor Imvestar Porlion) (*Net QIB Portion”). Furthes, 5% of the Net QI8 Portion shall be svailable for allocation on & proportionate basis only fo Mutiad Funds. subject to valid Bids being received af or above the Issue
Price, and the remainder of the Net QIB Portion shall be availabie for allocation on & proportionate basés to all QIBs (other than Anchor Investors), including Mubual Funds, subject to valid Bids being received at or above the Issue Price. However, ifthe aggregate demand
frorm Muteal Funds iz kese fhan 5% of the Met QIB Podlion, the batance Equity Shanes available for allecation in the Mubial Fund Portion will be added to the remaining Net 1B Portion for proportionate allocation to QIBs. Further, not lese than 15% of the issue shall be
available for aiocation to Non-Instilutional Bidders ("NIBs") out of which (&) ona-third of such portion shall be reserved for Bidders with application size of more than $0.20 million and up to ¥ 1.00 million; and (b) two-thirds of such portion shall be reserved for Bidders with
application size of maore than T1.00 million, provided that the unsubscribed portian in either of such sub-categories may be allocated bo applicanis in the other sub-category of Non-Instifutional Bidders and not less than 35% of the [ssue ghall be available for allocation o
Retad Individual Bidders {"Retail Portion™) in sccordance with the SEBLICER Regulafions, subject to vahid Bads being received al or above the lssue Price. All potentiz! Bidders {except Anchor Investors) are required fo mandatorily utilise the Application Supported by
Blocked Amount (*ASBA") process providing datass of their respaciive ASBA Accounts (ag defined hereinafier), and UPLID in caze of UP] Bidders (as defined herainafier) using the UP| Mechanism, if aoplicable, inwhich the correspaonding Bed Amounts will be blocked by
the 3CSE5 orunder the Sponsor Banks, &5 the case may be, Anchor investors are not permidted to padicipate in the Issue throwgh the ASBA process. Fordetals, see ssue Procedure " on page 441 ofthe DRHP

This publlic announcement is bemg made incompliance with the provisions of Regulation 26(2) of the SEBHCDR Regulatons iomiorm the public that our Company is proposang to undertake, subject to applicable statutory and regulatony regurements, receipt of requisiie
approvals, market comdifions and othear considerations. an instial public affering of its Equily Shares purstuant to the 1ssue and has filed the DRHP with SEBI and with the Siock Exchanges on Movember 20, 2024

Pursuant to Regulation 26{1} of the SEB! ICDR Reguiations, the DREHP filed with 3EBI| and the Stock Exchanges has been made avalable to the public for comments, if any, for a period of atleast 21 days, from the date of =uch filing by hosting it on the website of SEBE at
wwi Sebi govin, onthe wabsdas of the Stack Exchanges. Le. BSE al www, beandia com, NSE al www.ngaindia.com wheara tha Equily Shares are proposad to be listed, the websites of tha BRLMs (2., Axs Capital Limited al www axiseapital eo.in, HSBC Sacurities and
Capital Markels (India) Private Limided a1 ips:www business hsboocoinen-ghiregulatonsisbe-secunities-and-capital-maerket, Jefferies India Privaie Limited at wenw jefferies.com and SBI Capital Markeds Liméled &1 waw, sbicaps.com and on the websie of oor
Company 2t wenw befriseindustries.com. Qur Comgany hareby invites the pubiic to give their commanis on the DEHP filed with SEBI and the Stock Exchanges, with respect b disclosures made in the DRHP. The members of the poblic are reguested to send a copy of their
pommenits i SEBl andfor o tha Company Secratary and Compliance Officer of cur Company andior the BRLMs a1 their respaclive addraszes mentioned heremn. Al commenls must be recaived by SEBI andlor cur Company andior the BRLMs andfor the Comgany
Ee;;rﬁhar:,l and Comgpance Officer of tur Lompany atthelr respecive addresses menfioned herain in relalion o the lssue onor befare 500 p.m. on the 215l day from the aloresasd date of ﬁllng otihe DREPvwih SEBI

Investments in equity and equity-related securdies invalve a degree of isk and Bidders should not invest any funds in the Issue unless they can afford 1o take the risk of losing their mvestment, Bidders are advised to read the risk factors carsfully before takng an
imvesiment decision in the kssue. For faking an investment decision, Bidders must rely on their own examinstion of our Company and the kssue, including the risks involved. The Equity Shares in the lssue have neither been recommended, nor approvied by the SEBI, nor
does SEB quarantes the accuracy or adaquacy of the conlents ofthe DRHP. Spacific altention of the Bidders is invited to "Risk Factors"on page 34 of the DRHF.

Any decigion bo invest in tha Equity Shares deserbad in the DRHP may only be made afler the red heming prospactus {'Red Herring Prospectus” ar “RHP) has baan filed with the RoC and must be made solely on the basis of such Red Harring Prospectus as there may
be material changes i the Red Herring Prospectus from the DEHP.

The Equity Shares, when offered., throwgh the Red Heming Prospectus, are proposed to be listed on the main boand of the Siock Exchanges.

The kability of the members of the Compary iz fimited. For detals of the share capital, capital struciure of the Company and the names of the signatones o ihe Memorandum of Association and the number of shares subscribad by them see "Capital Stricture™ on page B9
oftha DRHP.

For details of the main objects of the Company as conlained in its Memorandum of Association, see “History and Cerfain Corporate Matters™ on page 258 of the DRHP
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I‘AJ{IS CAPITAL {x} HSBC Jefferies O SBl CAPS
dxis Capital Limited SBl Eapntal Markets leutm:l

HSBC Securities and Capital Markets {India) Jefferies India Private Limited
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Mumbai — 400 025 Fort, Murmbai 400 001 Maharashtra, Indig Murmbai — 400 021 Bandra (East), Mumbai 400051, Maharashira
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N ermwwEm A Sy s s e 2024 Telephone : +81 22 4325 2183 E-mail : teiriseipogihshe. oo in Telephone: +31 22 4356 6000 Email: belrise ipo@sbicaps.com Telephone: +41 B10 811 4845
2y ST A _I.TI a2 | el E-mail : belrise ipoi@axiscap.in Investor Grievance E-mail: Email: Belrise.|POi@jeferies com Investor grievance email: E-mail: belriseindusiries ipo@inkintime.co.in
4TI () 3 e [0 ey Investor Grievance E-mail: Investorgrievianced@hsbe. co.in Investor Grievance Email: investor relations@shicaps.com Investor Grievance E-mail:
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complaints@axiscap.in Website: hitps:www business hsbo oo infen-ghy jipl.grievance@jefenss com Wabsita: wiww. shicaps.com beirsaindustnes. ipod@inkintime. oo.in
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ke o eles -,—-?: d" ol Contact Person: Harish Patal Contact Person: Rishi Tewarll Harshit Tayal Contact person: Suhani Bharesa Adilya Deshpande Contact Person: Shant Gopafrishnan
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SEBI Registration Number: INMOOOD12029 SEBI Registration Number: INMOODD10352 SEBI registration no.: INMDDDI11443

All capstalized tarms used herain and nol specifically defired shall have tha same meaning as ascribad 1o them in tha CRHP

SEBI registration no: INMO00003531 SEBI Registration Number: INRDDDDD40EE
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:—ﬂ:j I,.{JIQITFE}:::? a;;%-‘i?f: -,:1.-,! ,I = ijll:'-:.-_ln I,':,:lﬂ,.]._wu:;;ﬂ?ﬁ“?ﬁﬁ? BELRISE INDUSTRIES LIMITED fformenly knowi 28 Badve Engineening Limiled) s propoging, subject to applicable statutory and reguiatory requirements, receiptof requisite approvals, marke! conditions and other considerations, 1o undartaka an inital public offer of ik

B R | . Equily Shares and has filed-ihe DEHP dated November 19, 2024 with the SEBI and the Stock Exchanges. The DEHP shafl be available on the website of SEBI 3l www sebi.govin, on the websites of the Siock Exchanges ie., BSE at www bseindia.com, NSE at

B A L B B Lo 0 2 B o et s e Ak B T T R T B | e AR wwwr.nseindia.com, on the websites of the BRLMs, i.e. Axis Capital Limited at www.asiscapifal. co.in, HSBC Securities and Capital Markets {India) Private Limited st hiipsJiwww. business ksbe codnfen-ghireguiationsisbe-securibes-and-capitamarket, Jefferies India

SACTET Tl 26 SO TP S0 S, P T Sl A o el Wl O O | e Private Limited al wew jeffarias. com and SBI Capital Markels Limded awww shicaps com and the website of aur Company at wiww_belrisaindusiies com, Potantial imestors should nolethat investment in aquity shares imolves a high degraa of rsk. For detais, polential
Tk s Tl g S AR H"!L!.FT""*’T w1 | W @R [2ia imvestors should refer o the RHF which may be filed with the RoC, in the future, inchuding the secfion fied “Risk Factors ™. Fotential investors should notrely on the DRHP fled with the SEBI and the Stock Exchanges im making any investment decision

AT AT MR IS, SEeT SoT e urg'-j = fafires The Equity Shares offered in the |ssue have not been and will not be registersd under the U5, Securibes Act of 1833, as amendead ("l 5. Securities Act”), or any slate securibes laws of the Unitad Stalas and, unless so régisterad, may not be offered or sold within the

Ol o] 30 IBEIPA-DD BP-PO T T 220 18- 20191 2228 Lnited States, except pursuand ko an-exemgplion from, or in a tfransachon not subject o, the regisiration reguirements of the LES, Secunbes Actand applicable stale securifies taws. Accordingly, the Equity Shares are being offered and sold {i} within the United States only to

YWY : 30 ], 2025 o i persons reasonably believed to be "qualifed inslitulional buyers” {as defined in Rule 144A under the LLS, Securifies Act) pursuant to Section 4(a) of the U5, Securities Act, and [ii) cutzide the United States in "offshore fransactions™ as defined inand in comipliance with

- ' Requlation S underthe U.S. Sacudties Act and the-applicable Bws of the jersdiction where those offers and saies are made, There will be no public ofering of the Equity Shares in the Unded States, CONCERT
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